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LOK SABHA

Monday, July 10, 1967/Asadha 19,
1889 (Saka)

——

The Lok Sabha met at Eleven of the
Clock

[Mr SpeAxer in the Char]

Obituary Reference

Mr, Speaker I have to inform the
House of the sad demise of Shri
Naushir Bharucha who passed away at
Bombay on the gth July, 1967, at the
age of 59

Shr: Naushir Bharucha was a Mem-
ber of the Second Lok Sabha during
the years 1957-62 He took active part
in the proceedings of the House and
the Committees

We deeply mourn the losg of this
friend and I am sure the House will
101N me in conveying our condolences
to the bereaved family

Shri Nath Pai (Rajapur) I should
kke to pay my homage to the memory
of late Shr; Naushir Bharucha who
was a colleague of ours for five years
m this House

I should briefly say this much about
him that as a lawyer, as a scholar, 1n
every field, wherever he took a duty,
ke gave the best :n him to that duty
and to the fulfilment of that duty As
amember of the Corporation of Bom-
bay and then the Bombay Legislature
and later on, a Member of this august
House, 1t was incredible what concen-
tration, what application and what de-
votion he brought to his task

We had many distinguished parha-
mentariang and I trust and hope and
pray that we shall continue to have
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great parhamentarians since to the
extent that we produce such dedicated
and devoted parlamentarians this
House will be able to discharge the
expectation of our people But I must
say in all humility, ang without any
fear of contradiction that I did not
come across & Member of Parlisment
who brought such studieq application,
howsoever minor mught be the matter
that the House was seized of It was a
regulated life with clocklike regulanty
1n everything that he did, and with that
passion for his parhamentery work he
togfd during the five years that he was
here

I hope the House wall join me 1R
mourning-the death of a valient social
fighter for the cause of our people and
a dedicated and devoted parliamenta-
rian of unusual merit

Shri Ranga (Srikakulam) I wish t0
join my hon #riend Shr; Nath Pa1 m
what he has said about our friend
Shr; Naushir Bharucha He was a ¢On-
stitutionahist to the core and a very
good parhamentarian He took s
dutieg as a Member of this House very
seriously He made valuable contribu-
tions He lent digruty, n all that he
did, to this House, and he set an €x-
ample 4 what a Member of Parlia-
ment ghould try to be during the five
years that he haq been our colleague
mn thig House

1 jon Shri Nath Pay and you, Sif,
1n mourning his Shm Naushir Bharu-
cha’s desth

The Minister of External Affairs
(Shri M. C. Chagls): I wish to endorse
what my hon friends Shri Nath P
and Shri Ranga have said

Ag Shn Naushuir Bharucha came
from Bombay, I knew him very well



I entirely agree with what Shri Nath
Par has said, namely that he was &
very dedicateq worker. A simple and
unassuming man who had the highest
sense of duty which he performed
very well.

Mr. Speaker: The House may stand
1n silence for a short while to express
its sorrow

(The members then stood sn ailence
for o short while)

ORAL ANSWERS TO QUESTIONS

Indian Immigrants to Britain
+

*1022 Shri Hukam Chand Kachwai:
Shrimati Tarkeshwarl Sinha:
Shri Onkar Singh:

Will the Minister of External Affairs
be pleased to state

(a) whether Government’s attention
has been drawn to the fact that there
15 a racket of paying the Englsh girls
for marrying Indians wanting to mig-
rate to Britain on a temporary basis,

(b) whether Government have en-
quired into the matter, and

(c) 1f so, the steps Government pro-
pose to take to stop this racket?

The Minister of Externa] Affairs
(Shr1 M. C. Chagla): (a) to (c) Gov-
ernment have seen a Press report in
the “People’, a British newspaper, of
a stray case to this effect Our High
Commissi0n in London have made an
enquiry and come to the conclusion
that this 1s a stray and unproved case
which 1s bemng used for publicity pur-
poses by ceriain interesteq parties
Government do not propose to take
any action as the Indian concerned 1s
seeking legal opmon to vindicate his
position.
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Shri M. C Chagla: The question of
preventing 1t does not arise because as
1 have said, this i1g a stray case; and
even as far as this case is concerned,
the person affecteq 1s trying to vandi-
cate his position by taking necessary
lega] steps
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agar g f5 g AR A Fdr O
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Shri M. C. Chagia, There 15 only one
person concerned He 15 a gentleman
by the name of Shr1 Rajmal Singh As
I said, he has demued the allegation
The allegation was that he tried to put
through th)s transaction and got some
commission, and that that was the
reason why he was interested n thus
transaction He had denied this allega-
tion and 1s taking legal opimon as to
what he should do to vindicate his
position

Apart from this,—we enquired of oUr
High Commussion in London—no other
case has come to lLight

ot ware fag & g SET STEAT
g fr W wis qefrar g Amte
Farg AT AL, a1 W qUE A
AT AT !

Mr. Speaker I do not think
answer 15 necessary

any

Shri Hem Barua: Are Government
aware of the fact that recently there
s an anti-Indian feeling—and that
feeling 1s growing—In England, and
Indians are debarreq from the teaching
profession so far as the humanities are
concerned on the ground that theiwr
English accent ;s likely to lower the
standard of education ;n England® Is
there a bap like that and are Govern-



